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IN THE CENTRAL ADMINISTRATIVE TRIBUMNAL : MYDERABAD SE ICH
AT HYDERABAD

CP. to.88/2000

in
0A. \o.160/1999 ’ Date of order: 8-11-2000
Between:
M.Srinivas, vs.Applicant
and

1. The Chief Germeral Mapager,
Telacom, A.,P.Circls,
Hyderabad.

2. The Telecom Digtrict Mareger,
(Now changed as Gemeral Marager),
Dept.of Telecommunications,
Karimnagar Dist,,

Karimnagar-505 002.

3., The Sub-Division2l Officer,
Phomas, Karimnagar Sub-Division,

iDept.of Telecommunication,

Karimnagar-2, ++sRBSpoNdents

Coungel for the applicant - Mr.P.Kishore Rao,Advncate
Counsel for the respondents - Mr,B, Narasimha Sharma,8r.CGSC

CORAM :

THE HON'BLE MR.JUSTICE D.H.MSIR : VICE-CHAIRMAN T
AND

THE HON'BLE MR.M.y. NATARAJAN : MEMBER (AOMIN.)

Qrdercr
(Per Hon'hle Mr.lusticd ‘D.H. Nasir,v.C.)

Heard.

2 The learmad standing counsel Mr,Mm.C,Jacob Por Mr.B.NK.Sharma
for respondents makes a statement that the directions given

by the Tribunal vide orders passad in 0A.1580/99, dt.8.9.99

haye been complied with and bs produceé a copy of the order
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issued by them vide Lr,No.F-6.46/Vol.X/2000-01/89, dt.

28.9.2000, which is directed to bs taken on record.

3. In view of tha fact that the orders of the Tribumsl
ﬁ@ hevt (freem 'n‘o"ﬁk.’l"‘_“t‘% @
was complied with, we are of the opinion that mo useful
would -

purpose/survive / for prosacutiﬁg;t‘ha CP. Hence CP is closed.

Mo costs,
&T:UL&w&tm 2 S
Wn) (Justice D.H.Nasir)
ember %iign.) Vice-Chairman

Dated: B8th Movember,2000 /J
'54° (Dictatsd &n open court) '
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